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13.06* bra. 13.074 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL Sir I have 
to report the following message xeceiv- 
ed from the Secretary General of 
Rajya Sabha—

“In accordance with the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha 1 am d’rected to in 
form the Lok Sabha that the Rajya 
Sabha, at its sitting held on the 17th 
December 1974 agreed without any 
amendment to the Sick lextile Under’ 
takings (Nationalisation) Bill, 1974, 
which was passed by the Lok Sabha 
at its sitting held on the llth 
December, 1974”

13.07 hrs

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE

MR SPEAKER The Committee on 
Absence of Members from the sitting 
of the House in their Eighteenth 
Report have recommendti that leave 
of absence be granted to the following 
Members for the period? indicated 
against each —

(1) Shri A K Gopalan—llth
November to 20th December 1974 
(Twelfth Session)

(2) Shn Rasiklal Pankh—26th 
November to 20th December, 1974 
(Twelfth Session)

It it the pleasure of the Houuse that 
leave as recommended by the Com
mittee may be granted to him’

SOME HON. MEMBERS Yes

MR SPEAKER Leave is granted to 
them The Members will be informed 
accordingly

ESTIMATES COMMITTEE 

Sixty-eighth Report

SHRI DHAMANKAR (Bhiwandi) 1 
beg to present the Sixty-eighth Report 
of the Estimates Committee on the 
Ministry of Energy (Department of 
Coal)—Availability and Distribution 
of Coal

COMMITTEE ON GOVERNMENT 
ASSURANCES

Tenth Report

SHRI B K DASCHOWDHURY 
(CoochBehar) I beg to present the 
Tenth Report of th* Committee on 
Government Assurances

MR SPEAKER Shn Ramavatar 
Shastn
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13.11* hrs.

COMMITTEE ON PETITIONS

Minutes op Forty-Second to 
Fifty-fIKst sittings

SHRI JAGANNATH RAO: (Chatra- 
pur): I lay on the Table Minutes or 
the Forty-second to Fiftv-first sitting 
of the Committee on Petitions.

STATEMENT HE. MICA AND SHEL
LAC

13.11* hrs.

THE MINISTER OF COMMERCE 
(PROP. D. P. CHATTOPADHAYAYA): 
Mr. Speaker, Sir, Export of mica was

canalised through Minerals and Metals 
Trading Corporation with effect from 
January, 1972, and Mica Trading Cor-, 
poration (MITCO) was set up, as a 
subsidiary of M.M.T.C., with effect 
from June, 1974. This Corporation if 
the specialised agency for handling all 
work pertaining to mica trade. Helping 
the weaker sections of mica industry 
and trade is one of the important ob
jectives of this organisation.

For achieving this particular objec
tive such processors, dealers and mine 
owners who have been in the export 
trade in the past and whose exports 
during any one of the last three years 
had not exceeded Rs. 7.5 lakhs are 
treated as weaker sections of the trade. 
There are about 400 to 500 processors, 
dealers, and mine owners m this cate
gory.

With a view to helping these sec
tions, formerly MM.T.C. and now, 
Mica Trading Corporation, has been 
purchasing mica from them for export. 
During the period from April to Octo
ber, 1974, it has purchased, on an aver
age, about Rs. 43 lakh worth of mica 
per month from these small producers, 
and MITCO's purchasing operations 
have not been affected on account of 
inadequacy of funds. Also, MITCO 
makes these purchases on a non-diseri- 
minatory basis from all processors etc 
m the category of weaker sections.

13.15 hrs.
[Mr. Speaker in the Chair].

Floor prices of various grades of 
mica are determined on the basis of 
their availability for export and de
mand from foreign buyers. These floor 
prices were last revised for different 
grades in February, 1974.

A few years ago, exports of No. 6 
loose splittings had dwindled and the 
mica products made from these split* 
tings were meetings with serious com
petition from synthetic substitutes. In 
order to meet this situation, export 
duty of 40 per cent ad valorem


